258s Dilpucd Persons  AUGUST 14, 1089

(Compensation and
Rehabilitation) Amend-
ment Bill

Mr. Deputy-Speaker: The House
will now take up Private Members’
Business. Now we will take up the
Bills to be introduced. Shri Prakash
Vir Shastri.

15-82 hrs

BACKWARD COMMUNITIES (RE-
LIGIOUS PROTECTION) BILL*
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Mr. Deputy-Spesker:
is:

The question

“That leave be granted to
introduce a Bill to provide for
more effective protection of the
Scheduled Castes, Scheduled
Tribes and other backward com-
munities from change of religion
forced on them on grounds other
than religious conviction”

The motion was adopted
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Mr. Deputy-Speaker: I find that
Shnn Ram Krnishan Gupta 1s absent

DISPLACED PERSONS (COMPEN-
SATION AND REHABILITATION)
AMENDMENT BILL*

(Amendment of Section 24)

shri Ajit Singh Sarhadi
(Ludhiana): 1 beg to move for leave
to introduce a Bill further to amend
the Displaced Persons (Compensation
and Rehabilitation) Act

*Published in the Gazette of India
dated 14-8-1989

"Code of Criminat 26
Procedure (Amend-
ment) Bill

i.m' Deputy-Speaker: The question
“That leave be granted to
introduce a Bill further to amend
the Displaced Persons (Compen-
sation and Rehabilitation) Act,
1954.

The motion was adopted.

Shri Ajit Singh Sarhadl: I inte-
duce the Bill

REPRESENTATION OF THE
PEOPLE (AMENDMENT) BILL®.
(Amendment of sections 81, 83, 88
and 116-A and omsssion of sections 88
and 89)

Shri Ajit Singh Sarhadi (Ludhiana):

I beg t» move for leave to introduce
8 Bill turther to amend the Represea-

tation of the People Act, 1951.
Mr. Deputy-Speaker: The question
13-

“That leave be granted to intro-
duce a Bill further to amend the
Representation of the People Act,
1951

The motion was adopted

Shri Ajit Singh Sarhadl: 1 mntro
duce the Bill

CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL®
(Amendment of Section 488)
Shri Ajit Singh Sarhadi (Ludhana):

! beg to move for leave to introduce
4 Bill further to amend the Code of

Criminal Procedure, 1888
Mr. Deputy-Speaker: The question
1s°
“That lcave be granted to intro-
duce a Bl further to amend the
Code ¢! Criminal Procedure
1888

The motion was adopted.

Shri Ajit Singh Sarhadi: I introduce
the Bill
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